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ORDERS OF THE TRIBUNAL

:
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Heard Shrei P Jena, Learnsd Counsel for
the Petitioner and Shri S.8. Jena, Learned

Additional  Standing Counsel for the Respondents

and parused the records.

Z. In  this original application the
petitioner has praved for a direction to the
Respondents  to  appoint him as  FEDBPM, Pirngua
Branch OFffice. His second praver is for a
direction  to respondents to consider him for the
Pt of  EDBPM, Chingudipal Branch OFFice.
Respondents have filed counter opposing  the
praver of  the applicant and the applicant has

filed rejoindear.

4. For the purpose of considering this
petition it is not necessary to go into too manwy
facts  of  this case. The admitted position is
that the paost OFIEDHPMU Pingua, Branch OFffice
fell vacant on 28.12.1995 o account o
suparanndation  of the regular incumbent. as the
Employment  Exchangs did not sponsor  any  name,
public notice was issusd, in response to  which
sevaen  candidates including the petitioner had

applied  for  the post of EDBPM, Pingua Branch
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‘Bllegation has  been madse, with regard to ag

dom -

(

OfFice. [t is also  the admitted positior
that the applicant got 254 out of F00 marks 1i
H i G whereas  one Shri Bimal Kumar Sahoo  th
selected candidate got the highest mark in H.S.0
1oL 329 out  of 700 marks amongst  the  gewver
candildates in the zone  of consideration
In&trumtiong of D.G. Posts provide that amongs
the candidates in the zone of consideration the
person  securing the highest percentage of marks
in the H.3.C should bs adjudged the mos
meritorious. The respondents  have thersfore
rightly selected Shri Bimal Kumar Sahoo who o hac
senured the highest percentage of marks in H.S.0
examination and we find no  illegality it
selescting Bimal Kumar Sahoo as  EDBPM, Pingua,

Branch Office.

é . Tt is submitted by Shri Jena Learnec

Counsal for tha petitionsr that Shei Bimal Kumai

Sahoo, the selected candidate filed a forgec
cartificate in support of his date of birth ans

theretfore he should not have been selected  for

i

the post. Respondents  in their counter have
stated in para 9 that the discrepancy in the date

of birth is a separate issue and will be enquire

fntoe in due course. However, 1T  any such

Jliscrapancy

of Shri Bimal Kumea i Sahoo,

espondents are directed to cause an enguiry with
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regard  to  the truthfulness of the date of

birth of Shri Sahoo within a period of

from the date of receipt of the copy of

order and take appropriate action in accordance

o

wWith  Law. The lst praver of the applicant

appoint  him to the post of EDBEBPM Pangua Branch

Office is thus held to be without any merit  and

the same is accordingly rejected.

5.  The second praver of the applicant is

for consideration of his candidature for the post

ot EDEPM Chingudipal . From the ocounter it

appzars  that the applicant was  ong  of  tha

candidates who was considered for  the newly

created EOBPM Chingudipal and in  the

j21]

post  of

process of  selection one Shri  Prasanta  Kumar

Pradhan having secured the hidhest percentage of

marks in the H.S.C Examination was salected and

appointed  to that post. In view of this we find

that no  illegality has besn commitbed by

cepartmenital authorities in selacting Shirid

Pradhan to the post of EDEPM, Chingudipal Branoch

Dffice.

Ji

G. o In wiew of this the 2Znd praver of tha

applicant to consider his candidature for the

post  of EDEPM, Chingudipal Branch Office hawving

besn  met by the departmental authoritiss, this

praver doss not surwy ive any more.
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7w In the result, we hold - that tht
“
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gFﬁrﬁ{l «gea‘*§j—j‘ applicant is not entitled to any of the relibfs
praved for in this 0.A. which is accordingly

rejected, but without any order as no costs.
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